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sion as Chairman and Convenor, and
the Chief Engineers of Kerala, Tamil
Nadu and Karnataka as its members.
Giving concurrence io the terms of
reference of this Committee, the
Kerala Government npominated its
representative in July, 1978, and this
Committee has been enabled to func-
tion by the Kerala Government for
assessing the surplus wraters available
from these west-flowing rivers.

In addition to this, the Planning
Commission constituted another com-
mittee in February, 1978. Besides the
representativeg of the Governments of
Tamil Nadu and Xernataka, the
Kerala Governmeat nominated its
representatives on this Committee
also and concurred in its functioning
for assessing the resources of rivers
flowing into the Arabian sea and their
utilisation.

Now, like a bolt from the blue, the
Irrigation Minister of Kerala, on the
floor of the Legislative Assembly, has
stated that not even a single drop of
water would be given to the State of
Tamil Nadu from the surplus waters
of west-flowing rivers. In view of this
statement, the people living in the
drought-afflicted parts of Tamil Nadu
have become panicky and they are
apprehensive of finding no end to their
misery.

I demand that the Government of
India shoulg expezdite the work of
these two Technical Committees and
also simultaneously take stepg for
declaring river waters as national
assets and bring them under either
the Concurrent List or Union List of
the Constitution of India.

(xv) EXEMPTION FROM LEVY OF ExcIsm
DUTY ON BRANDED BEEDI PRODUCED
By KERELA DINESH BEEDI SOCIETY.

SHR1 M. RAMANNA RAI (Kasara=-
god): Towards the end of 1968 Kerala
Government implemented the pro-
visions of Beedi and Cigar workers
Act, 1968 (Centra] Act). In protest,
the prominent Beedi companies closedq
their factories in Cannanore district
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of Kerala. As a result more than
12,000 workers became jobless and
were thrown out of employment. The
only altemative ty the workers was
starvation and death. At this junc-
ture, the Trade Union Movement of
Kerala rose apove party polities and
with the cooperation of the State
Government, it was decided to start
workers industrial cooperative society.
Accordingly 29 primary cooperative
societies and one Central Society were
organised and 12,000 workers were
initially given work. The beedi
manufactured by tke societies was
sold in the market under the brand
name ‘Kerala Dinesh Beedi’. Initial
obstacles were overcome within three
or four years and it earned good repu-
tation throughout India. Tt is the only
cooperative society of this kind in the
whole of the country, providing em=
ployment to about 25,000 beedi wor-
kers. Not only thut, the society also
gives the highest wages in the country
besides giving all other statutory
benefits.

The policy of the Central Govern=-
ment of levying excise duty on the
branded beedi adversely affected the
stability of the society. The society
cannot devise meang like other big
beedi companies for escaping from
payment of excise duty. At the same
time, the society could not prevent the
spurious beedis being sold in the mar.
ket in the name of ‘Kerala Dinesh
Beedi' for vsant of appropriate statu-
tory provisions. The Directors of
Kerala Dinesh Beedi Society and the
MPs from Kerala jointly appealed toe
the Government to find a proper solu-
tion and save the societv and 25,000
workers. But in the latest Budget of
the Centra] Government also, the levy
of excise duty on the branded beedi
continues.

1¢ this state of affairs and the policy
of the Government continue for some
more time. “Keralu Dinesh Beedl
Society” will not be able to functom
as an ideal institution of service to the
workers., If the society fails, 25,000
workrs' families will have to face
starvation and hardship. The only
way out is to exempt the societies liké#
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“Kerala Dinesh Beedi Society” from
the payment of excise duty on the
branded beedi produced by them.

Hence the Government of India is
earnestly requested to come forward
to save 25,000 beed:1 workers’' families
and beedi workers’ industrial co-
operative societies by exempting from
levy of excise duty branded beedi
produced by Kerala Dinesh Beedi
Society.

(xvi) TRAFfIC DIFFICULTIES DUE TO
CLOSURE OF LEVEL CROSSING IN THE
EAST AND WEST OF CHHAPRA
KACHERI STATION.
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MOTION RE: INCREASE IN THE
FRICES OF PETROLEUM PRODUCTS
IN JUNE, 1980

MR. DEPUTY-SPEAKER: Now, we
will take up Item No. 23 of the List
©f Business.

AUGUST 12, 1980 Petroleum Products (M) 292

Prof. Madhu Dandavate.

PROF. MADHU DANDAVATE
(Rajapur): I beg to move:

“That this House do consider the
stalement made by the Minister of
Petroleum, Chemicals and Fertili-
zers in the House on the 10th June,
1980 regarding increase in the pri-
ces of petroleum products in June
1980 due to increase in the price of
imported crude oil and petroleum
products by the OPEC countries.”

Mr. Deputy-Speaker, Sir, before I
made my observations on the State-
ment made by the hon. Minister of
Petroleum, Chemicals and Fertilizers,
at the very outset, let me pcint out
that this House has certain conventions
and those conventions were complete-
ly and totally violated in the case of
rise in the prices of petroleum pro-
duects.

Just on the eve of the meeting of the
Parliament session, the rise in prices
of petroleum products was already an-
nounced and, on the 10th June, the
hon. Minister was kind enough to make
a statement on the floor of the House.
I weculd not say that this involves a
privilege. But there is a certain pro-
priety that ought to have been observ-
ed in the House and the propriety de-
manded that when we were already
meeting within two days of the an-
nouncement of rise in prices of petro-
leum products, the Minister for Petro-
leum, Chemicals and Fertilisers could
have shown a little more patience to
come before the House and make the
announcement of the rise in prices of
petroleum products. There is also the
convention and the practice aof the
House that whenever such gtatement is
coming up, the notification should be
laid on the Table of the House. Un-
fortunately, these conventions were
violated.

Within a few days of the announce-
ment of the rise in prices of petroleum
products, the Budget was presented to
the House. The hon. Minister may
argue that, strictly according to‘ the



